
hr1 B.Mohaptra 	is Li::cent 

on 1tJJ of ti 	applicant and suinit 

Lhe a 	idvit, He states that t1 

recomrnd tion of tiie Sr.Djvisiona1 & 	'• 
Comoercia1 r4nager on the 	eprcsentatioç 

cv OJ 

ainst the tra.nsfer is necessary under 

the Rules of Business. Hea]so states - I,-  ' 
that he has 	forrl not 	 represented tol 

nyher 	thority. In this view of Lhc 
C 

d 	fter 	amitt1ng the Misc,.  

plict ion to itplead Sr ,B £ .M. a 

Respondent 3, and following the law 

liic down by the Suprre Court in the 4- 
ease of Gujart state 	lectricity 

istram 	novel ?oshwani 189(iu 

TC 396; 1989(2) ScC  602, the Senior 

D.C.M., 	.Rci1way(kes.3) 	towhomthe 

preentntion hs been 	ludvessed 

iispose of the same within 	nod of 
c1 

10 dctvs from to-day, ,L 	is a.- oj 

'eiterdted that the applicant has not 

;een relieved so 	Till tac -  
sentat ion is dispOsed of' the applicant 

3hall not be relieved. Shni MOhap.itra 1 

ocLeed to serve the notices on 	* 
2 	3 j- 	-M 

the 	R.espondentsLy 	(dusti) 	h-tnd, 

Urigintl Application is 
d.icposed of at the admission stage 	'it; 

tho above direction. fr' 
i-kind over a copy of the orher to 

-' 

the 	,etitiorrc counsel. 	I 
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